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Mr.N.K.Gautam - Counael fo~ applicant. 

rlgard the laarned counsel for tne applicanc. Tna 
counsel for the applic~ht submits cnat th~ applicant 
has filed representation dated 23.4.2001 cut tne same 
paa not been disposed of. rle seeks to.decide this O.~ 
by giving a suitabl! direction to tne raapondents to 
dispose of tne re~r~~entation· filed by tne applicant 
by a raasonad and speaking ordar witnin a specifiad 
period. 

In view of tne submis si 1)ns . mad a be fol'.": us, we 
diract respondent No.2 to decid~/dispo~a of tna 
reprasantation dated 23.4.2001 filed by tne applicant 
witnin a period of 2 montns from tne date of receipt 
of a copy of tnis order, by a reasongd and speaking 
ord,:r, . if tne S:ime ha.s not be:n d·:cidad/d i3pos ed of 
s~ fat:;". Wi tn tne ab.JVd direct ion, tni.s .. O. A is 
dispos~d of. A copy of tnis order alongwi~n copy 0f 
tna O. A be sent to respondent No. 2 for nace.ssary 
action. 
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